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Amendment of section 44,



Bill No. 16 of 2015

TTTE HIMACHAL PRADESH I.INTYERSMIES OF AGRICULTURE,
HORTTCULTLIRE AND FORESTRY (AMENDMENT) BILL, 2015

(As INrnooucED IN rns LEcrsrarvr Assm,,mr-v)

AfI

BILL

further to amend the Himachal Pradesh Universities of Agriculture, Horticulture

, and Forestry Act, 1986 (Act No. a of l9B7)

Bp it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-sixth Year ofthe Republic oftndiaas follows:-

1. This Act may be catled the Himachal Pradesh Universitie5 sf Short title.

Agriculture, Horti cu lture and Forestry (Amendment ) Act. 201 5 ..

2. In section 44 of the Himachal Pradesh Universities 6f Amendment

Agriculture, Horticulture and Forestry Act, 1986, for sub-section (4), ttre if . 
section

following sub-section shall be substituted" namely:-

"(4)The State Govemment may, subject to suchterms and

conditions as may be fixe!, makl such Branty to the University

every year, as approved by the State Legislature in the State

budget for that year for the University. ".
10



STATEMENT OF OBJECTS AND REASONS

Section 44 ofthe Himachal Pradesh Universities ofAgriculture. Horticulture and Forestry
Act, 1986 (Act No.4 of 1987) provides for frrnds and grants to the University. Under sub-section
(4) ofthis section, the State Govemment, sulject to availabilifl offunds, is required to make
non-lapsable lump-sum grants to the University not less than the estimated net expenditure of
payandallowances ofthe staff, contingencies, supplies andotherservices of theUniversity
and also to make annual increase in grant to meet such additional items of recurring and non-
recurring expenditure as per requirements ofthe University. It has beenobserved that in view of
the existing provisio4 the Hon'ble High Court has put the financial liability on the State Govemment
in various pending and decided matters relating to payrnent of financial and pensionary benefits
to the employees ofthe University. The State Government, despite its financial constraints, is
making grants to the University, but it is not possible in view of its timited resources to firlfill each
and every demand for financial grants received from the University from time to time. Thus, in
order to make the University self sustainable, it has been consid.r.d n...rrary to make rrltufi.
amendments in the said Act. As such, it has been decided to amend section 44 of the Act ibid
accordingly.

This Bill seeks to achieve the aforesaid objectives.

(SUJAN SINGH PATHANIA)
Minister-in-charge.

SHIMLA: :

The .2015.

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISI,ATION

=-Ni1-



THE HIMACHAL PRADESH UNIVERSITIES OF AGRICULTURE,
HOBTTCUIIURE AND FORESTRY (AMENDMENT) BILL, 20rs ,

BILL

further to amend the Himachtal Pradesh (Jniversities of Agriculture, Horticulture
and Forestry Act, 1986 (Act No.4 of 1987),

(SUJAN SINGH PATHANIA)
Minister-in-charge.

(DR.,BALDEV SrNGH)
Secretary (Law).

- SHIMLA:
The ,2015.

i



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH LTNTVERS]TIES OF
AGzuCULTURE. HORTICULTURE AND FORESTNVACT. 686 i;;; *". ; OF I 987)
LIKELY TO BE AFFECTED BY THIS AMENDMENT BILL.

SECTION:

44. Fundsandgrantsll)GeneralFund-TheUniversityshallhaveaGeneralFundto
which shatl be credited-

(i) income from fees, endowments, grants and from properties ofthe University including

(ii) contribution or grants which shall be made by the Govemment on such conditions as
it may impose;

gTants, donations and benefaction5. *6

(iv) otherreceipts.

(2 ) Foundation Fund-
a *.,A

(i) The.Univgrsity shall ro""[ufr.a the Fourdation Fund from contribution and grants
made by the State Govemment for being credited to that fund and such otheisums
from the universirywhich may be credited to rhe said fund;

(ii) The money in rhe Foundation Fund shall be invested in the secL*ities mentioned or
referred to in clauses (a) to (d) of section 20 of the Indian TrustAct. f AAi, 

- "

(iii) it shall be competent for the University in furtherance of its objectives. to accepr
grants from any State Govemment or slatutory body and endowments or donations
under such conditions as may be agreed upon between the University and the grantor
or donor.

(3 ) Management of funds.-The General Fund. Founclation Fund and other funds oFthe
University shall be managed according ro such provisions u, *uf u. irtd;;;;il;#";. -

(iii)



(4) Govemment Grants.- Subject to availability of Funds, the State Government shalJr A'oYt'
y"* *ak non-lapsable lump sum grants to the University as follows :- A
t'

(a) A ggry not less than the estimated net expendiqrle o.f naf ryd 
allowances of the staS,

contingencies, supplies and services ofthe Univtrsr$; and 
,

/b) An annual increase in grant to meet such additional items of expenditure, recurring

and non-recurring, as per requirements ofthe University, on accountofnew schemes

and programmesl r.uision ofpay scales, increments, increase in deamess and other

allowances payable to the staff.

, I TdYntrq, fto uo, ftman-szs- g /zot5-21 B-2a1s--250.
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